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Case called.

Applicant by Shri V,.H. Ron,.
Respondents ty Shri D,VeShailendra
Kumare——

The facts of this case and ‘the
question of law that arises for deter-
mination sre‘silmilar to Applipation
Nos.235 to 237/86 decided by us on
34941985 (Soman Pillai and others V.
Union of India and others)., For the
very reasons stated in Soman Pillai'e
case, we make the follouwinc orders and
directions¢ . i

P o
(2) Ue declare that the applicant
in this case will have the
. benefit.of our quashing the
communication dated 10,11,1978
(Annexure D) (in Soman Pillai's
case) -of the Director Ceneral
Research and Development and

Ty the consequent directions issued

thereto in this case.

We direct the respondents 1 and

2 to consider the case of the
applicant and all others for
fitment or promotion to the
hicher grade of R.425=700
sanctioned by the Government

in its order dated 9,11,1978

on the basis of the All India
Seniority of Stenographers of

the Department that was in forcte
on that date and issue all
orders that tecome necessary in
that tehalf to 211 such persons
workinc in the Department as on
that day. UWe further direct
respondents 1 and 2. to ?urther
reculate all promotjons; in the
cadre of Stenographers pf the
Department on the bazsis of the
orders by makinc all such furt
orders that becocme necessary i
that behalf,

Application is dzsposed of; in the
above terms. But, in the c.lrcumstam,te

of the ‘Ceses, .we direct the parties tg
bear their own costs,
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